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CENTRAL AJMINISTAATIVE IRIBUNAL, LUCKNOW EENCH h -

O.A.No. 42 of 1989 (L)
AaN'Pathﬁk-toooe sssessPpplicant

Versus .

Union ofIndia and others... seoeeeUoParty

Hon'ble Mr, Justice U,C,Srivastava,V.C.

( By Mr. Justice U.C.Srivasﬁava, V.C. )

By means of thisfapplicatién the auovlicant
has prayed thet he may be allowed the salary of the
post of foreman on which post he was working since
the year 1965 or from & date fixed by this Tribunal
and ha§ also claimed interest, The applicant was
appointed as driver in the year 19%6 and wes later on
given selection grade., During the pendency of this |
applicafion he réfired from service in the year 1990.
He allegéd to have been promoted to the post of
fitter in the year 1965 to supervise vehicle but
the re§gondents'hgve denied it énd it has been
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stated by them that this request for promotion to the ;ﬁ

‘post of Supervisor Vehicles which post was later on

merged with other Qost and fedesignated as foreman

( Junior ) was not considered. The applicant's
assertion is thst he continued to perform the duties‘
of supervising the vehicles and no other person

was po§téd on the said posf or given its salary,

It appeérs that the applibant did not raise the

mgtter eagrlier and has been‘casually moving regresenta=
tions -in this behalf, The first resresentation which
has been placed on record af the yeér 1976 in

which too he demearided special pay, in fhe ye ar

1987 querries were made from him regarding his
prayers., The applicant was an employee of a
Government Departiment and no appointient could have
been made without a written order, Along with the

rejoinder affidavit the applicant hzs filed
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certain @ocuﬁents indicating ddtieé assigned to'him
from time to time, The documents indicate extea |
~duties in resbéet of vehicle or vehicles handeled by
the applicant were giVen to him but on that basis he
could not éléim that he‘should be deemed to be a
S : fbreﬁan‘and entitled to the salary for the said post.
| In any case no such amount can be ci&iméd;by’the |
applidant for a period before £he Administraiive
Iribunal ceme in force, The Tribunal was born
-in 1985/ A prayer to that extent if:apything
happéned.né such claim is entertainsble as the
applicant has féiled to prove it, as he was never
apbointed'és a foreman, The;application is aecordingly f
. dismissed with the observations that the departmeat
© may even now consider the oayment of extra emoluments
to.him in respect of extra dﬁties.performed by him.
Let a‘decision be taken as far as far as possible

within a period of three months from the date of
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. communication of this order. | . ///;/
No order as to cost. , Z/QV/*
 Dt: 20th Dec, 1991, - V.G
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